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MR. DEPUTY CHAIRMAN: Did you
receive any memorandum from the
Maharashtra Government?

SHRI S. V. RAMASWAMY: My note does
not say that. The position is that the party has
not so far approached the South Eastern Rail-
way for additional facilities. From the details
given below it will be seen that the Railways
have already agreed to move iron ore from
this plant on the N. G. portion and the
conversion of the same into B. G. for moving
this traffic is not considered necessary.

SHRI B. D. KHOBARAGADE: The
concerned parties have not approached, but
what about the Maharashtra Government? The
Maharashtra Government have approached
the Central Government for converting N.G.
into B.G. Am | to understand that the Central
Government attached more importance to
individual persons than the Maharashtra
Government?

MR. DEPUTY CHAIRMAN: Pleas* enly
ask a question and not express an opinion.

SHRI S. V. RAMASWAMY: The question
has been examined

Mn. DEPUTY CHAIRMAN: Did you
receive any memorandum from the
Maharashtra Government?

SHRI S. V. RAMASWAMY: | do not have
any with me.

COLLISION OF GooDS TRAINS BETWEEN
CHAUSA AND GAHMAR STATIONS

*49. SHRI J. C CHATTERJI: Will he
Minister of RAILWAYS be pleased o state:

(@) whether it is a fact that two [oods
trains were involved in a head-in collision
between Chausa and Jahmar Railway
Stations of the Castern Railway in the third
week of September, 1961;

(b) if so, whether a driver and a oreman
were killed in the accident; nd
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(c) what was the cause of thia collision and
what other losses were suffered by the
Railways as a result thereof?

THe DEPUTY MINISTER op RAILWAYS
(SHRI S. V. RAMASWAMY): (a) Yes on 25th
September, 1961.

(b) Driver and a fireman (and not
foreman) were killed instantaneously while
another injured fireman later succumbed to
his injuries in the hospital.

(c) The accident was due to breakage of
the left trailing journal of a wagon, 38th from
engine, on account of hot axle.

Approximate cost of damage to. Railway
property has been assessed at Rupees three
lakhs and seventy-one thousands only.

*50. [The questioner (Dr. W. S. Barlingay)
was absent. For answer, vide col. 252 infra.]

*51. [The questioner (Shri Babubhai
Chinai) was absent. For answer”. vide col.
253 infra.]
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